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Sure sh C ,HT:ndra aged aboA t 46 ye ars son 
of Late .M.Agarwal, 	sdicient of li?./305.-B, 
S'war000 is agar, Kanp;lr, )/ss-3sently employed as 
'Deputy 	

@r 31 Manage r, Crnance i'arac hute 
Factory, Kanpur 

ant 

versus 

1. 
UnionInt'nrol,.1,-J'i the Secretary , i1injst 	of je:fence , 	rtrvnt of j:-.) fence -roducti on, ovre, rnment of Nev je 1 -Li 

2. 
The Oha rman, Ordnance Factory Board 

jire c to General of Orn moo Factorie a 
i 	

c kl and ao , Jicutta  

3. The J;on troller Of Jfcn 	c:c ounts Fy j, 
10-A, Au kiand doe, 	tt 

4. The 	
an a ger , Ord n 	carcchut hu Factory t Kanpur 

Res .,ondemts 

o 	_) 

tion  I Lie 

 

r. a. . 	w liter (J) 

Sure h Chanru, ao.-A.licant filed this 0.A. seeking 
the relic= f$ hat the re spon _He nts be !re-° tTH to ste  up the pay of t 	

ap_dic ant or the 2o st of or ks m::;nacer to 
Ps. 3,673,' pet month as on 	(:8 6 and at par ith the 
pay fixed in he case of .;x‘.i T. S. Vishwanathan, .h was 
junior to the a)plic ant 	T',4e notice s were issued to the 



Resonen s aiho filed tYe Counter./Affidavit thowh 

Smt Anupm.: Tripathi, Assistant ..orks manager 

( dmini ration ), Orjriarice parachute Fac tory Kanpur. 
The relic f claim-- d 	,,he applicant was averred not 

admissibl-  to him. 	Th,-: applicant had filed t 

zie joinder reiterating the facts as :ere mentio ad in 

the 0.A. 

2. Tha MattC ':.vas listed for final hearing 

Sri N.K.N ir, Counsel fo the applicant and Km. Sadhna 

Srivastav Counsel for Re sponent are present. 

3. Sri Nair makes statement at bar t.h 

whatever relief was sought by the a Jlic ant t ough 

this 0.A.f  was alre ady granted to him by the des Dondents. 

In view of this f t, 3-2: Nair wants to withdrj the 

Accoriingly we order the dsmissal of the 0 

s withdrawn. No order to cost. 
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Member  rne 	 Member ( J ) 


